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Fetltioner Roshan Lal Gupta h-s filed this Contempt
Fetitiea under sectiou 17 ef the Adminintrative Tribun?ls
Act, 1995. llleging therein thit the respondent by not
deciding the appedl, have committed contempt of court_,

2, We have hedrd the petitierner ard the le@rned ceunsel

for the respondent and have gone threugh the records.

3. The leﬁrned coun»el for the resperrient has delivered
(o th, tba petitioner 4 copy of the orﬂer passed by the.
Appellate Authority ifexem,the respendent on the appell N
mide to him by the petitioner in the month of Jinuﬂry,1995
as stated by the petitioner.q The petitiener contended thlt
since the Appellate Authority failed to. dec ide the ‘appeal
within & period of 3 months from the date of receipt of the
memo of appeal by him, he.wikfﬁully disoheyed}thesdirection
of the Trlbunil @nd hds committed contempt. The learned
counsel for the resPondent submits that the delay in |
dicsposing of the appeal was dge to the reason tﬁit the
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petitioner persistently sought a8n eppertumity of personal
hedring and the petitioner had to be given @n oppertunity
of peysm'ﬂl hearing, The delay in disposing of the Ippeall
is alsp regretted by the' ledrned counsel for the respbndent
and he states that if tﬁeré was any delay, the same was

nefther wilful nor was it intentiondl,

4. RNo centempt@is therefore”, m23e out, The Contempt

Petition is dismisced,
| (Gepal Krishns)
Member (A)’ Vice-Chairman




